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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No0.192 of 2023 (SZ)
IN THE MATTER OF:

Tribunal on its own motion SUO MOTU based
on the Letter Petition dated 11.12.2023
regarding “Rough Stone mining project
within unsafe proximity to critical power

grid lines”

Vs.
The Chief Manager,
Power Grid Corporation of India Limited,

Sriperumbudur and Ors.
...Respondent(s)

REPLY FILED BY THE 7th RESPONDENT

I K. Kothandam, Son of Kuppan, aged about 55 years, residing at No. 5,
Alamelu Nagar, Old Perungalathur, Chennai- 600 063., do hereby solemnly

affirm and sincerely state as follows;

1. I am the 7th Respondent herein and as such I am well acquainted

with the facts and circumstances of the present case.

2. It is submitted that this Hon'ble Tribunal had initiated a Suo-Moto
Application, under Section 14 of the National Green Tribunal Act,

2010., based on a representation by one Mr. K. Veeraraghavan.

&, K uJZj_F_



2
3. It is submitted that the letter petition, dt. 11.12.2023, had been
made alleging that the complainant had come to know about the
Environmental Clearance (EC) issuance and mining permission, to the
quarry at S. Nos. 225/1,2, 8B, 8C, 8D, 241/3H, 31, 5,6,7,8 and 242/9
of Pazhayaseevaram Village, Walajabad Taluk, Kanchipuram District,

in 7th Respondent’s favour, through local news papers.

4. The main grievance of the complainant is that the quarry could cause
danger and imminent risk to the safety of a 400KV power grid, which
is alleged to be at a distance of 10meters, according to the

complainant.

5. Vide order dated 05.03.2024, this Hon'ble Tribunal was pleased to
implead the answering Respondent as a necessary party and the
following facts are submitted for better enlightenment of the factual

correctness in the present case.

FACTS IN BRIEF:
6. It is respectfully submitted that the 7% Respondent had obtained
Environmental Clearance from the 37 Respondent Authority (SEIAA),
on 06.12.2023. The Environmental Clearance has been issued under

Schedule 1(a) of the EIA Notification, 2006, for the project at SF Nos.
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225/1, 2, 8B, 8C, 8D, 241/3H, 31, 5, 6, 7, 8 and 242/9 of
Pazhayaseevaram - A Village, Walajabad Taluk, Kancheepuram
District. The total size of the quarry proposed to be quarried is 3.04.5
Hectares. In compliance to the conditions of the clearance, the same
was also published in the news papers and only based on which it is
seen that the complainant made the representation to the Hon'ble

Tribunal.

. It is submitted that, the Impugned project is a New quarry and the
7th Respondent had followed the due process of law in obtaining the
required permissions from the Authorities. While that being so,
without knowing any of the factual situation and reality, one Mr. K.
Veeraraghavan, who has mentioned his address to be from
Pazhayaseevaram Village, without mentioning any Door No or street
name has made the present complaint. On enquiry it was seen that
there is no such person from the Village and the facts in the said
complaint are also seen to be baseless and false, and the complaint
is made only to stall the project of this Respondent for reasons

unknown.

. It is submitted that the Impugned site is a barren land which is unfit

for agriculture which is surrounded by few defunct quarries within a
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proximity of 500 meters. The same is also addressed in the
permission granted by the Assistant Director of Mines and Geology.

It is submitted that the impugned land has been leased out by one
Mr. M. Antony in favour of Mr. K. Kothandan, vide lease deed dt.
14.12.2022, for an extent of 3.07.5 Hectares. The said area is unfit
for agriculture and there are 3 defunct quarries, within a distance of
500 meters, viz. one belonged to K. Kothandan of an extent of 3.85.5
Hectares, wherein the lease expired on 26.02.2018, the other
belonging to M. Antony, of an extent of 2.85.5 Hectares, wherein the
lease expired on 29.05.2013, and thirdly, an existing quarry where
the activity is stopped two years back, which belongs to one Mr. D.
Suthan, of an extent of 1.83.0 Hectares and the lease period of the
said quarry is from 15.06.2018 to 14.06.2038. It is pertinent to note
that the existing lease valid quarry, which is adjacent to the present
site is not working, due to reasons unknown, and the report of the
Assistant Director of the Department of Geology and mining has also

reported that the work has been stopped.

Though the proposed quarry of the 7th Respondent satisfies all the
legal norms and criteria, the complainant had made the complaint on
a only ground that there is a 400KV grid within restricted distance.

The complaint is seen to be made with a malaise intention
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5
immediately after the issuance of Environmental Clearance by the 3™
Respondent. The request in the said complaint is seen to be that to
cancel the Environmental Clearance. The communication of Mr. K.
Veeraraghavan shows that he is well aware of the Environmental
Clearance issued to the present project and without invoking Section
16 of the National Green Tribunal Act, 2010, he had chosen to write

letter to the Hon'ble Tribunal and Authorities for initiating action.

It is submitted that, it is true that there is a power grid line of 400
kw, passing on the eastern side of the impugned quarry site. The
distance from the said 400 kw grid line is as follows;

i 17 m from 242/9;

ii. 37 m from 225/8D; and
iii. 25 m from 225/8B

. It is submitted that, though the total extent of the leased lands are

3.07.5 Hectares, after leaving the required buffer from the high-
tension grid line, (i.e) a distance of 50m to the quarry boundary, the
mining area has been restricted to 3.05 hectares. But without
knowing the said facts, the Complainant has made false allegations
in his complaint and based on which the present Suo Moto application
had been initiated against the impugned project, by this Hon'ble

National Green Tribunal.
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9. It is pertinent to state that the Authorities had made physical

10.

inspection to the project site and only based on the reports issued by
the Revenue Department, the permissions have been processed and
granted. In particular it is pertinent to mention the letter addressed
by Revenue Divisional Officer to the District Collector, in Na. Ka No.
132/2023/A1, dt. 28.02.2023, which states that there are no
Gramanatham lands or Approved plots within 300 m, there are no
public used lands, such as graveyard, or historical important site, or
Government lands in the lease applied lands, or there are no
archeological important sites within 500m from the project site, or
there are no sanctuaries/ Tiger Reserve/ elephant corridors within
1km from the impugned site. Further, the said communication has
also made a mention that the applied land does not fall within 50 m

from high tension or low-tension electric line.

It is pertinent to state that there are no water bodies or grid lines
within 50 meters from the proposed quarry, which had also been
acknowledged by the authorities. But because of the present Suo-
Moto application, the special team constituted based on this Hon'ble
Tribunal’s order, the Revenue Divisional Officer had now instructed
the proponent to obtain a NOC ( concurrence ), from the Power Grid

Corporation, in order to carry out the mining operation. The stand of
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.
the Revenue Divisional Officer is baseless when the grid line is
acknowledged by the same special team that the quarry satisfies the
50 meters distance criteria. It is submitted that when the power grid
line is 400KV the law restricts the activity within 50 meters only. The
mining plan for the impugned quarry was prepared by qualified
persons, leaving 50 meters distance, which was also approved by the
Assistant Director of Mines and Geology. The said facts are also
acknowledged by the report of the District collector in paragraph 6(ii)
and 6(iii). While that being so, the direction of the Revenue Divisional
Officer to obtain concurrence from the Power grid Corporation is
without application of mind and the same is only because of the
vexatious complaint made by an unexisting person named K.

Veeraragavan.

It is submitted that, the complaint by Mr. K. Veeraraghavan is false
and baseless. Further the answering Respondent reserves his right to
file additional affidavit in case of any further queries, as the present

application is only based on a letter.

It is respectfully prayed that this Hon’ble Tribunal may be pleased to

close the present Suo Moto Application, which was initiated based on
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a false complaint made in letter dt. 11.12.2023 and thus render

justice.

Solemnly affirmed on this the
10th day of May, 2024

And signed his name in my presence.

2, Hes u;%_

BEFOREME  Jh..
i

[ 105 Dl Lo Aambo,

S fond, Hedint

( ADVOCATE : CHENNAI )
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Blpsa; o eres 72 usnipwéeigh - Epmostssms
Clorhg Yoo erams 280/, 280/6, 28077, 28078
3 28019
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Gy etewi 241/8

ysv etemr 241/7

Ty sed 24279
_LEG
Gl Yo erem 225/8, Uy e 72 uentpusFedigin
o SYnsTsismsy
| Spa@,
Yo stemi 72 usmpwidadii < dSnstsiensy
Loy
oo erewi 241/3
Sy et 24177
!i 0L &5 Ysv etemi 241/6
I 0506 o stam 22571
| &pag 4o etem 24178
[ Cuig Usv et 226/5 l
o etewr 241/3H
fUL &g, Yoo etessi 241369
GsnE Usv eremi 241/4, 24175
&lps, [y e 24173
G, | ysv eremr 240
W)y et 241731
SUL_&5(8, | Yo et 241731
Oz e | U et 241/5
&4, | U eremt 2428, 242/7
Glos, | yv e 24173H, 241/36, 241/3F
ysv eremr 241/5
; i 241731, 3H
i 242/8
8 24174 =
241/5 =
i 24177, 2418 4
242/8
i 241/4 |
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 &.resr. 007/ssflob/2023 mei 14.03.2023. o 561 GUIGEGHT JMIIESL,
LefNufiush LD SITISSSImD,
SMEHFILTLD.
2nflallsems

Quraps :  SeoflohisEnb GaumleEnd — st SNST WHMILD SITale
LOGUST — SMERFILITLD LOTeULL LD, ITEITSITUTS UL L LD, LIFMLIIEEITD
&pmotd, ulLr ye etesrser. 225/1(0.54.0), 225/2 (0.36.5),
225/8B (0.38.0), 225/8C (0.11.0), 225/8D (0.07.0),
241/3H (0.11.0), 241/31 (0.24.0), 241/5 (0.24.0), 241/6
(0.26.5), 241/7 (0.19.5), 241/8 (0.22.0) & 242/9 (0.34.0)
Curgs uriy 3.07.50 Gam&sGLr  wuriy HleugSled
STHMeTSHMSHT  womid  Symeusd e Gleul GRS S
Gaurfliusmil Qe Si.K.Congetmem &/CILL@LiustT sreorUeuT
- sUlpETH Hnsain sams afldsst 1959 ol ster.19(1) -
THD USG) QTS ERSE Gl GSsma: 2 fioh Gamifl ey
Osigg - smibma gaiasisefi o gfidms CumiuL &
- 5&3 uming Beturiurs g Malgssh — Gam_ums.

uriemey : 1 SmpK.Cargersr H/CLGLUT a5, oeCoa B,
usopw GumRISTSSTT, OFsmanar—63  srerLiaufl Ll mka)
aflsioremTiin GumOuCL mreT 06.01.2023.

2. @annns Ses kesaeam007/ swu3 /2023, mer.
06.01.2023.

3. arEdlunn sumaumi CamiLm fwi geuigseflsr gyfsma
15.8. 676n07. 132/2023/ 91 mimeir. 28.02.2023 .

4. srEpdlyrn, ueliflwe wLHYL  HTAGSSOD 2 S
yafluSlwomrent Lommid Seuflsglenemr aulLm S gyeuiaeflsir
Leussenilisme gnisams, mrsr: 07.03.2023.

5. Wi QST 2| eI6uThISsT

STELEITD me L LD, auTeTETUNS el LLD, Umpwdeurd &ymod, L'Lm e
6TEBOTSH61T. 225/](0._54.0), 225/2 (0.36.5), 225/8B (0.38.0), 225/8C (0.11.0),

225/8D (0.07.0), 241/3H (0.11.0), 241/3l (0.24.0), 241/5 (0.24.0), 241/6
(0.26.5), 241/7 (0.19.5), 241/8 (0.22.0) & 242/9 (0.34.0) Gurég uriy 3.07.50
QamsGi  urlfled sTEMmew SnEsT LoD Hrmeusoer  GaulyCEHHS

S\m.K.Cargemsr &/Ou.@lusr srerusui SUlpETH HAnsefln saens afidssT
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1959 a8 eretior. 19(1)-sirdiLp @oum GoHsemwa 2 Mo Camfl urismes 1-60 SerLeumm)
aflevaremTLILILD GlEFiigsemii.

Guomuly efswenriun  GQsTLiure STEEAUTD  aumeumi GamLm S,
LS, eumemrsurs, STEFUTD Uellufwd O SIMISSgEmY 2 el
ysSlufiweoremi womb SeflGsiemenr sl LS o flGwmt Guhstamib aflsoresTiiu
UsusHe SHemfldens CumGlamswrb), SmEhdlymn wren L b, sumeToTUTS sulL i,
Usmipwideurid dlmot, Ll yeo etetarsser. 225/1(0.54.0), 225/2 (0.36.5), 225/8B
(0.38.0), 225/8C (0.11.0), 225/8D (0.07.0), 241/3H (0.11.0), 241/3I (0.24.0),
241/5 (0.24.0), 241/6 (0.26.5), 241/7 (0.19.5), 241/8 (0.22.0) & 242/9
(0.34.0) Guorgs uriy 3.07.50 QansGLr urliile @l gmind aupnis Sps s
HlukgemenTasEmaE LU [B uflbgmr Ceg)eraTesT.

1. efleworeniin) UOBRISEESE GESTET s UmbGUTSE Wwmmih

ul L HekisEndeE ammGu 10 LT whnih 7.5 BT uTgiemiL|
@soLQeuafell 6 @aumiliusfl Qe CasarBio.

2. QurgsaEn&EEat, QuTg CETSE55EERGEHT WIGSTH GCagL
@il urgismULmeT (emude @Gsumliuemf Geiw Gasor(bhid.

3. silEnh FAyssiln swms oihsar 1959 ol sreor.d1—sLp
efleaTsmTiIL  UoiisEhdh@ aumre| srmsssl L (Mining Plan)
UILg60 Glum swrtifssiu Gausio(hli.

4. siper®h Hysein swms efldsst 1959 aflf) sreor.42-smig
aflstoremoriil  LeusSnE bl gemeflrer SOOIF (G0 STES
wHII O emmmusSsr  SMmIEEpL  eUUGH (Environment
Clearance) Quiy swiiNssiuL GaissmHi.

sTemGey  @rEhdlyrd aumeumis GamLmlwd, aulLmiAwd, arergTLTS,
srEsdurd yalufwe wpmih srkissgenn, o gail yelufwsorsr wHnib seaflsgsmesst
L fwr gy fCurfler  gisms  womn  waisThar  Camflsmeulls
IlpliLenLufled STEEEALTD WmsulL 1D, aITATETUTS AL L, Usmpwdemd  Slymot,
ulLm ye sTsﬁureasir225/l‘(O.54.0), 225/2 (0.36.5), 225/8B (0.38.0), 225/8C
(0.11.0), 225/8D (0.07.0), 241/3H (0.11.0), 241/3| (0.24.0), 241/5 (0.24.0),
241/6 (0.26.5), 241/7 (0.19.5), 241/8 (0.22.0) & 242/9 (0.34.0) Gurés ugiy

3.07.50 Qam&CLi urlifd ersmranT snaeer LHDILD o wem Qo lCWwhEs
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ussl L STUSHNG GSsme 2 b APEG 5EGF amins MHauriures
SI-K.Camgesm_sir s/GL.G U6 sTaTURIGEE CafNalssIuESng.

Gugih @amfl gimid) ayhiGag QsTiung ssmrsy HEIGS S LSms
(Mining Plan) ewsimg) wirg smsSi@sT 2 el @uid et (peo1 SINGS] QLIS
Cuma@eum o flob CQug Qe fure Wk GMNIE (GHPH ST mf;lfjtﬁl@

G mT

&K .Cara; erL_str,
&/GlL.@Lius,

6T6t01.5, 9)GLsY HE,
usnipw GLyHEISeTS g,
GlestreneT—63

MhE60 -~

1) sewevsurt, wihle shmFs;ps srés WELNT B gy smemmiid, Glgstrsmeor.
2) gyswewnui, ysaflufiuisd wbuud sisésiemm, Sletanig, Glgsiremen 600 032.
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From To

Thiru A. Arumuganainar, M.Sc., Thiru.K.Kothandan,

Assistant Director, (i/c) S/o.Kuppan,

Dept. of Geology and Mining, No.5, Alamelu Nagar,

Kancheepuram,. Old Perungalathur.,
Chennai-63.

Rc.No.007/Q3/2023, Dofed,g&.OB.QOQS

Sir,

Sub: Mines and Quarries — Kancheepuram District — Walajabad
Taluk - Palayaseevaram Vilage - S.F. Nos. 225/1(0.54.0),
225/2 (0.36.5), 225/8B (0.38.0), 225/8C (0.11.0), 225/8D (0.07.0),
241/3H (0.11.0), 241/3 (0.24.0), 241/5 (0.24.0), 241/6 (0.26.5),
241/7 (0.19.5), 241/8 (0.22.0) & 242/9 (0.34.0) - over an extent
of 3.07.50 Hectares of patta lands - permission requested
for Quarrying Rough stone and Gravel under rule 19(1) of
Tamil Nadu Minor Mineral Concession Rules, 1959 — applied
by Thiru.K.Kothandan S/o.Kuppan of Chennai-43 - Mining
Plan submitted for approval —~ Mining Plan approved for
Five years - directed to obtain Environmental clearance
from State Level Environment Impact Assessment Authority,
Tamil Nadu -Reg.

Ref: 1. Application of Thiru.K Kothandan S/o.Kuppan No.5,
Alamelu  Nagar, OId Perungalathur, Chennai-43
application received on 06.01.2023.

2. Precise are notice issued by the Assistant Director,
Geology and Mining, Kancheepuram in Rc.No.007
Mines/2023, dated. 14.03.2023.

3. Representation of Thiru K Kothandan S/o.Kuppan of
Chennai-63 dt. 27.03.2023.

In the reference 1s cited, one Thiru.K.Kothandan S/o0.Kuppan
No.5, Alamely ngor, Old Perungalathur, Chennai-43 has applied for
quarrying Rough stone ang gravel from S.F.Nos. 225/1(0.54.0), 225/2
(0.36.5), 225/88 (0.38.0), 225/8C (0.11.0), 225/8D (0.07.0), 241/3H (0.11.0),
241/31 (0.24.0), 241/5 (0.24.0), 241/6 (0.26.5), 241/7 (0.19.5), 241/8

(0.22.0) & 242/9 (0.34.0) over an extent of 3.07.50 hectares of




25

Palayaseevaram Village, Walajabad Taluk, Kancheepuram District
under Rule 12(1) of Tamil Nadu Minor Mineral Concession Rules, 1959.

In this regard, based on the recommendations of the Revenue
Divisional Officer, Kancheepuram, Tahsildar, Walajabad and Inspection
report submitted by the Assistant Geologist, and Special Deputy
Tahsildar (Mines), Geology and Mining, Kancheepuram the above
application was considered for quarrying Rough stone and Gravel from
the above area under rule 12(1) of Tamil Nadu Minor Mineral
Concession Rules, 1959 for a pericd of Ten years subject to certain
conditions and precise area has been communicated to the applicant

vide reference 2nd cited.

In exercise of the power delegated under Rule 41 of Tamil Nadu
Minor Mineral Concession Rules, 1959, | hereby approve the mining

plan submitted by Thiru.K.Kothandan S/o.Kuppan of Chennai, for the

grant of lease fo quarry Rough Stone and Gravel in S.F.Nos.
225/1(0.54.0), 225/2 (0.36.5), 225/8B (0.38.0), 225/8C (0.11.0), 225/8D
(0.07.0), 241/3H (0.11.0), 241/3l (0.24.0), 241/5 (0.24.0), 241/6 (0.26.5),
241/7 [0.19.5), 241/8 (0.22.0) & 242/9 (0.34.0) over an extent of 3.07.50
hectares of Palayaseevaram Village, Waldjabad Taluk, Kancheepuram
District the mineable reserves of Rough stone & Gravel after leaving
safety distance is arrived as 3,22,735 M3 of Rough stone and 46,910 M3
of Gravel for First Five years upto a depth of 47 meter below the

ground level (R.L.74.0 m to 27.0 m).
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This approval is subject to the following conditions:-

That the Mining Plan is approved without prejudice to any
other Law applicable to quarrying Rough stone and Gravel
from time to time whether such laws are made by the Central
Government/State Government or any other authority.

The approvadl of the Mining Plan does not in any way imply the
approval of the Government in terms of any other provisions of
the Mines and Minerals (Development and Regulation) Act,
1957 or any other connected laws including Forest
(Conservation) Act, 1980 Forest Conservation Rules 1981,
Environment Protection Act, 1980, Indian Explosives Act, 1884
(Central Act IV of 1884) and the rules made there under the
Tamil Nadu Miner Mineral Concession Rules, 1959.

The Mining Plan is approved without prejudice to any other
order or direction from any Court of competent jurisdiction.

The applicant is directed to submit the application in Form -l as
prescribed by the MoEF along with the approved Mining Plan.

Two copies Approved
Plan
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From To

Thiru A. Arumuganainar, M.Sc., Thiru.K.Kothandan,
S/o.Kuppan,

Assistant Director, (i/c)
No.5, Alamelu Nagar,

Dept. of Geology and Mining,
Kancheepuram. Old Perungalathur.
Chennai-63.

Rc.No.007/ Q3 /2023 Dated 29.03.2023
Sir,

Sub: Mines and Quarries - Kancheepuram District —
Walojabad Taluk — Palayaseevaram Village - S.F.
Nos. 225/1(0.54.0), 225/2 (0.36.5), 225/8B (0.38.0), 225/8C
(0.11.0), 225/8D (0.07.0), 241/3H (0.11.0), 241/31 (0.24.0),
241/5 (0.24.0), 241/6 (0.26.5), 241/7 (0.19.5), 241/8 (0.22.0) &
242/9 (0.34.0)- aver an extent of 3.07.50 Hectares of
patta lands - permission requested for Quarmying
Rough stone and Gravel under rule 19{1) of Tamil
Nadu Minor Mineral Concession Rules, 1959 — applied
by Thiru.K.Kothandan, S/o.Kuppan of Chennai-63 -
Details of quarries situated within 500 meter radial
distance - furnished - reg.

Ref: 1. Assistant Director, Geology and Mining,
Kancheepuram in Rc.No.007/Q3 /2023, dated.
14.03.2023.

2. Representation of Thiru.K.Kothandan S/o.Kuppan
of Chennai-63 dt. 27.03.2023.

3. Representation of ThiruM .Antany Gomez S/o.
P.Mariadoss of Chennai-45 dt.29.03.2023.

4, Representation of Thiru.K.Kothandan S/o.Kuppan
of Chennai-63 dt.29.03.2023.

With reference to your letter in the reference 2n@ cited, the
details of existing, proposed and abandoned quarries located
within 500 meter radius from the proposed Rough Stone and
Gravel quarry, over an extent of 3.07.50 Hectares of patta lands in
S.F.Nos. 225/1(0.54.0), 225/2 (0.36.5), 225/8B (0.38.0), 225/8C (0.11.0).
225/8D (0.07.0), 241/3H (0.11.0), 241/31 (0.24.0), 241/5 (0.24.0), 241/6
{0.26.5), 241/7 [0.19.5), 241/8 (0.220) & 242/9 (0.34.0) of
Palayaseevaram Village, Walajabad Taluk, Kancheepuram

District are as follows.




I. Exisling guarries:
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Extent
st Name of the lessee | Name of the 5 S.F.
Taluk & Village (in Lease period | Remarks
No. / permit holder Mineral Nos. hects)
Tvl.D.Suthan,
s/0.David, S

1. | No.50, 5th Street, Black Walgjabad Tk, 4D, 45 | 1.83.0 1506201810 | Work

* | Bharathi Nagar, Granite. Palayaseevaram 4F 2 4G‘ S 14.06.2038 | stopped.
Mudichur Road, ST :
Chennai-600 063. 4H, 6.7

Il. Proposed Quarries :
Name Extent
. Nomigilhhiiziff’e/ ofthe | k8 | S Nos | (n Remarks
: P Mineral g hects)

1. | Thiru.K.Kothandam, Rough | Waldjabad Tk, | 225/1, 2, | 3.07.50 Under
S/o.Kuppan, Stone | Polayaseevaram | gp 8C, Processing
No.5, Alamelu Nagar, & 8D, present
Old Perungalathur. Gravel 241/3H, application.
Chennai-63. 31, ;

56,78 &
242/9 (P)
. Abandoned quarries :
Name of the Name of : Extent
;i; lessee / permit the '{IC:II;:: kg S.F. Nos. (in ng:z
“| - holder Mineral 9 hects) | P
I: ;?g”kﬁﬁgg:?”d“m 245/1,2,3,4,5,7
No-ﬁ AIorriéIu Rough Walajabad | ,9,10,11,15, g
N c' éur Sone Tk, 246/2,4,5,6,7.8 27.02.2014
b dg : = Palayasee |,9.10,11,12,13, | 3.85.5 fto
b R aia Gravel varam A | 14,16,17,18, 26.02.2018
bl ol vge 19,2021 2%
. 26
Thiru.M.Antony
Gomez, Rough Walajabad .
S/o.Mariadoss, Tk, 30.05.2008,

2. |No9/1, MKReddy | 1°0€ | Palayasee 342’95'10%‘:4/ 12855 fo
Streef, Gravel | Varam A ki 29.05.2013
West Tambaram. vge
Chennai-45,
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Thiru M. Antony Gomez and K.Kothandam has stated vide in
the reference 3rd & 4th cited, They#an't apply for quarry lease in
the above mentioned abandoned quarry pits in future.

Kancheepuram.
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), TAMIL NADU)

The -1
KOTHANDAN KUPPAN
No.5, Alamelu Nagar, Old Perungalathur Chennai District. -600063

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
: under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/TN/MIN/428339/2023 dated 06 Jul 2023. The particulars of the environmental
clearance granted to the project are as below.

t

EC Identification No. EC23B001TN194718

1.

2. File No. 10032
I 3. Project Type New
U) 4. Category B
Ll 5. Project/Activity including 1(a) Mining of minerals
> Schedule No. ,

6. Name of Project K. Kothandan, Rough Stone and Gravel
= Quarry Extent: 3.04.5ha S.F.Nos.225/1, 2,
m 8B, 8C, 8D, 241/3H, 31, 5, 6, 7, 8 & 242/9
d (P) of Pazhayaseevaram-A Village,

Walajabad Taluk, Kancheepuram District

o 7. Name of Company/Organization = KOTHANDAN KUPPAN

8. Location of Project TAMIL NADU

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

(e-signed)
Thiru.Deepak S.Bilgi
Date: 06/12/2023 Member Secretary
SEIAA - (TAMIL NADU)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001TN194718  File No. - 10032 Date of Issue EC - 06/12/2023 Page 1 of 38




THIRU.DEEPAK S. BILGI, LE.S.

MEMBER SECRETARY

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY-TAMILNADLU
3" Floor, Panagal Maaligai,

No.1, Jeenis Road, Saidapet.

Chennai - 600 015.

Phone No. 044-24359973

Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE

Lr.No.SEIAA-TN/F.No.10032/1(a)/EC.No: 6184/2023, dated: 07.11.2023

Sir/Madam,

Sub: SEIAA-TN - Proposed Rough Stone and gravel quarry lease area over an

extent of Extent 3.07.5 Ha at S.F. No. 225/1, 2, 8B, $C, 8D, 241/3H 31,5, 6, 7, .

R & 242/9(P) of Pazhavaseevaram-A Village, Walajabad Taluk, Kancheepuram

District. Tamil Nadu by Thiru. K. Kothandan under project category - “B2”

and Schedule S.No. 1(z)

lssue of Environmental Clearance — Regarding.

Ref: 1. Online Proposal No. STATN/MIN 428339/2023, Dated: 06.05.2023.

~

4o (99}

L

. Proponent reply datec

> Apphication seeking Environmental Clearance dated: 12.05.2023.
Minutes of the 390" Meeting of SEAC held on 07.07.2023.
{: 08.09.2023

Minutes of the 417" Meeting of SEAC held on 18.10.2023.

6. Minutes of the 671 Meeting of SEIAA held on 07.1 1.2023.

Details of Minor Mineral Activity: -

This has reference to your application 1™ & 2™ cited. The proposal is for obtaining

Environmental Clearance for mu

furnished in vour application as shown below

=k
No

EC Identification No. - EC23B001TN194718

ung / quarrying of minor minerals based on the particulars

Salient Features of the Proposal

| Name of the Owner/lFirm

File No. - 10032

[hiru. K. Kothandan,

S/o. Kuppan,

| No.5, Alamelu Nagar,

, SEIAA-TN
Date of Issue EC - 061412023  Page 2 of 38
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* e e O Penngalathun e
: Chennar District - 600 063,
2. | Typeof quan;fin? == Rou ¢h 5;tolwé-&-_(-}-rZQQTQ]*QLrarry =
3. |S.FNos. ofthe quarry site. 'ifzzsflf"z'. QBZ'§C._85f'2@31‘—5_,_6,"3,‘?&7
| 242/9(P) f
4. | Village in which situated 7""7__-—“]’Elizl'iiri)}i-i_sgc-\f_z;l';{];./—\“ SR T e
5. | Taluk in which situated wmjﬁ‘;’V&lIa_iabad = s
6. | District in which situated | Kanchcepﬁi‘am
7. | Extent of quarry (in ha.) IS He
8. | Latitude & Longitude of all corners of | 12°47'19.66"N to 12°47'27.77"N
the quarry site 79°51'58.43"E 10 79°52'06.39"E
Qo [TopeShestNo s [ g - T =0
10. | Type of mining Opencast Mechanized Mining
11. | Period of Current Mine Plan S—}:—ear; S G EIR e
12. | Production (Quantity in m°) 3,22,735m’ of rough stone & 46,.910m” of Gravel |
13. | Depth of Quarrying ' 47m BGL - S
14. | Depth of water table ' 60m in rﬁiny season & 65m in summer season ‘
I5. | Man Power requirement per day: 130 Nos =
g 16. | Water requirement: o oKD :
1 1) Drinking & Domestic Purpose i 0.2 KLD
| i1) Dust suppression I 0.5 KLD
1i1) Green belt 0.3 KLD
. 17. | Power requirement B IiT’\TI“B- e Es e e
| ; 2,66,012 Litres of HSD will be used for first five
years
18. | Precise area communication appmved"?- S S : : =
by the Assistant Director (I/c), Dept. ofi Na.Ka.No.007/Kanimam/2023, dated: 14.03.2023 |
Geology and Mining with date !
19. | Mining Plan approved by the Assistant J |
Director (I/c), Dept. of Geology and Re.No. 007/Q3/2023. dated: 30.03.2023
Mining with date

20. |500m cluster letter issued by the | Re.No. 007/Q3/2023, dated: 29.03.2023

2@5 SEIAA-TN
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| Assistant  Director  (Fe).  Dept. of

| Geology and Mining with date

Letter Dated: 24.03.2023

2l | VAO certificate regarding structures

' within 300m radius

|

—SE e s : 3 = e
22.  Project Cost (excluding EMP cost) Rs. 1.46.36.000

23 EMP cost (in Rs. Lakh) ' Capntal Cost - Rs. 29,42,5(—)-{)_-

Recurring Cost — Rs. 25,73,726

24. 1 CER cost (in Rs. Lakh) : TRS.HSI,U(},O()U-

e e

- Validity: |
" This Environmental Clearance is accorded for the quantity of 3,22,735m’ of rough stone & |
- 46,910m’ of Gravel up to a depth of 47m below ground level and the annual peak production

" should not exceed 71,.300m’ of Rough stone & 23.784m’ of Gravel. s .

The Environmental Clearance issued is valid as per the approved mine plan period and as per

' MoEF&CC’s notification S.0.1533 (E) dated 14.09.2006 and S.0. 1807(E) dated 12.04.2022.

AFFIDAVIT FURNISHED BY THE PROPONENT

The Proponent has furnished atfidavit in stamp paper attested by the Notary stating that

1. K. Kothandan, S/o. Kuppan, No.5, Alamelu Nagar, Old Perungalathur, Chennai

District — 600 063, Tamil Nadu State, solemnly declare and sincerely affirm that:

| have apply for getting Environment Clearance 10 SEIAA, Tamil Nadu State for quarry
lease for quarrying of Rough Stone and Gravel Quarry Project at over an Extent of
3.07.5ha of Patta lands in S.F. Nos.225/1, 2, 8B, 8C, 8D, 241/3H, 31, 5,6,7,8 & 242/9 (P) .
of Pazhayaseevaram-A Village, Walajabad Taluk, Kancheepuram District, Tamil Nadu
State.
| I swear to state and confirm that within 10km area of the quarry site, | have apphed
for environment clearance, none of the following 1s situated:
4. Protected areas notified under the wild hfe (Protection) Act, 1972,
b. Critically polluted areas as notified by the central pollution control board
constituted under water (Prevention and Control of Pollution) Act, 1974,
¢. Lico-Sensitive arcas as nonficd.

d. Interstate Boundary.

IBER SECRETARY
v . = o SEIAA-TN
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2. Twill spend the amount of Rs.5 Lakhs towards Corporate Environment Responsibility

(Revised CER) for the following activities to the Panchayat Union Primary School,

Sankarapuram.  Palayasecevaaram. Walajah  Union.  Kancheepuram. before
commencement of quarrying activities.
Cost
SL No. Description
break up
1 Renovation of Existing Toilets and its maintenance
2 Providing Environmental related books to the school
3 Carrying out plantation in school boundaries about 150 Nos 5,00,000
; Providing new benches, Desks, Light and Fan, Maintenance
of Garden
. TOTAL 5,00.000/-

3. The total area of following quarries located within 500m radius from the periphery of

my quarry site details as shown below:

I Existing Quarries:

‘ - Name of ‘ I
. SI. | Name of the lessee / Taluk& | S.F. Extent Lease :
the | - Remarks
' No Permit holder Village No. | (in hect) Period | |
} Mineral ! i |
| & | Ly
' Tvl. D. Suthan, | ‘
226/4A, ;‘
| S/o. David, No. 50, f
| = Walajabad Tk, | 4B, 4C, ‘
5" Street, Black 1 15.06.2018 to Work
1. : Palayaseevaram| 4D, 4E, 1830 |
, Bharathi Nagar, Granite | ; | 14.06.2038 stopped
| : J -A | 4F. 4G, | \
. Mudichur Road, ’ ' ‘
| 4H, 6,7
| Chennai — 600 063. |
ii.  Proposed Quarries:
SL Name of the lessee / Name of Taluk & Extent
: ; | S.F. No. Remarks
' No Permit holder | the Mineral | Village | | (in hect) |
l. | Thiru. K. Kothandam, | Rough 1 Walajabad Tk, | 225/1, 2, 8B, | Under
i ] ‘ ‘ i
S/o. Kuppan., Stone & | Palayaseevaram| 8C, 8D, | 3.07.50 | Processing ;
: ‘ .
{

EC Identification No. - EC23B001TN194718

No.5, Alamelu Nagar,

Gravel

-A

File No. - 10032 Date of Issue EC - 06/12/2093

241/3H, 31,
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35 :

ﬁﬁﬁﬁﬁn@lalﬁur = 5678& | | application-.—_i
Chennai — 63. 242/9 (P) | '
iii.  Abandoned Quarries
' SL. | Name of the lessee / | Nameof | Taluk & e s ' Extent ]l
1 | S.F. No. 1 | Remarks
- No | Permit holder the Mineral Village - (in hect) ;
1. Thiru. K. Kothandam ' EETTT R L LR
' S/o. Kuppan, _ | 10,11,15 ‘ !
i Rough Walajabad Tk, | ; 1
| No.5, Alamelu Nagar, 246/2.4,5,6,7,8,9 | | 27.02.2014 to |
' i . Stone and Palayaseevaram - -3855 | i
1 i
|| Old Perungalathur, | | 10111319 | 26.02.2018
' | Gravel A Village | ! j
Chennai - 63 j el A6 Rk .
‘ 1 1
| | 19,20, 21, 24, 26 | _ .
2. | Thiru M. Antony = e s e s
| | Gomez, | ST i
| Walajabad Tk, | i ‘
| S/o. Mariadoss. Rough | ' ‘ g ﬂ : ‘
! ? \Palavaseevaram | 243/5, 244/1, | 30.05.2008 10 |
I No. 9/1, - Stone and |2 DR S '
A 2591011 29.05.2013

i M.K. Reddy Street, | Gravel | l !
’ ' ‘ Village ‘ =
West Thambaram,

Chennai - 45

4 There will not be hindrance or disturbance to the people living during quarrying
activities and transportation of the mineral.

5. There is no approved habitation within 300m radius from the periphery of my quarry. .

6. I swear that afforestation will be carried out durmng the course of quarrying operation
and maintained.

7. The required insurance will be taken i the name of the laborers working in my quarry
site.

8. The existing road from the main road to quarry 1s 1n good condition and the same 1s
being mantained and utilized for Iransportation of' Rough stone.

9. [ will not engage any child labor in my quarry site and 1 aware that engaging child

labor 1s pumishable under the law.

SEJAA-TN
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10. All types of safety / protective equipment will be provided to all the laborers working
in my quarry.
I1. No permanent structures, temples etc.. are located within S00m radius from the

periphery of my quarry.

REVISED EMP BUDGET

| Capital | Recurring |

Activities : ; !

Cost | Cost

Air Environment N WTﬂ s 7 77_—_|

Noise Environment \:

| Waste Management T L e ___‘ ,

Mine Closure T 204500 | 2573726 |

. Implementation of EC, Mining Plan & DGMS | |
Condition- Public hearing commitment |
CER = |

EMP BUDGET SUMMARY BREAKUP YEAR WISEUP TO LEASE PERIOD

Year Total Cost
1™ Year [l 55,16,226/-
2" Year 270,2,412/-
3" Year [ 28,37,533/-
4" Year 7 29,79,410/-

. 5" Year 1 32,19,430/-
6" Year [ 48,51,652/-
7" Year 36,22.984/-
8" Year 38,04,133/-
9" Year 39,94.340/-
10" Year _ 42,85,107/-

[ ensure to do all the social and Environment commitment as mentioned in the scheme

of mining to the best of my knowledge.

EC Identification No. - EC23B001TN194718  File No. - 10032 Date of Issue EC - 06/12/&5”



DETAILS OF OQUARRIES LOCATED WITHIN 500M RADIUS FROM THE

PROPOSED QUARRY:

The Project Proponent has submitted a copy of the letter obtained from the Assistant Director

(I/c), Department of Geology and Mining. Kancheepuram District mn his letter Re.No.
007/Q3/2023, dated: 29.03.2023 has stated that the details of other quarries within a radius
500m from the boundary of the proposed quarry site as follows:

i Existing Quarries:

‘ } Name of | i
| SL. | Name of the lessee / | Taluk & = STH: Extent L.ease
! ! the ; 1 - Remarks
' No | Permit holder 7 Village No.  (in hects) Period ?
; t - Mineral | i
" [ Tvl. D. Suthan, | : | ;
» ; = ; : | 226/4A, | 1
? | S/o. David, l ; ; | ‘ ‘
; ’ | Walajabad Tk, ' 4B, 4C, | ! i .
| No. 50, 5" Street. I Black | : 15.06.2018 to Work
T {Palayasecvaram-| 4D.4E. | 1.83.0
| Bharathi Nagar. Granite j | 14.06.2038 = stopped
| - A | 4F 4G, ‘ E
! Mudichur Road. J
| | —” I (1.7
' - Chennai — 600 063. l

ii. Proposed Quarries:

"SI | Name of the lessce / | Name of the , : " Extent
E S, ; - ; : laluk & Village S.F.No. | . | Remarks
' No Permit holder Mineral ! | (in hect) |
| 1. | Thiru. K. Kothandam, | Fe2a80 o RD e | Under
| ' S/o. Kuppan. : 5 8C, 8D, i . Processing
: ; i Rough Stone | Walajabad Tk, | : L l |
. | No.5, Alamelu Nagar. = | 241/3H,31, | 3.07.50 | present
! ; & Gravel [Palayaseevaram-A | | e |
| Old Perungalathur, | SERO apphcz—mm.
' Chennai — 63. 242/9 (P)
iii. vbandoned Quarries
7 el Name of = EeEas = F ?
- SI. | Name of the lessee/ laluk & | : 5 | Extent |
B - the £ S.F. No. 2o . Remarks
- No Permit holder - Village (in hect)
' Mineral -
. | Thiru. K. Kothandam 25234579 1
_ Rough Walajabad Tk, 3 ,
' S/o0. Kuppan, A6 EE 1SS 27.02.2014 to |
‘ Stone and Palayaseevaram A 3.85.5
| No.5, Alamelu Nagar, i 246/2,4,5,6,7.8.9 | 26.02.2018
j Gravel Village ‘ , |
| Old Perungalathur, | SR S

e St 3 o e = P

S

BEREEQRthRY
SEIAA-TN
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Chennai - 63 B T R
| 19,20, 21,24,26 | |

2. | Thiru. M. Antony

Gomez,
. Rough Walajabad Tk, ‘ : !
S/o. Mariadoss. 243/5, 244/1, 30.05.2008 to |
Stone and [Palayaseevaram A 2.85.5
No. 9/1, M.K. Reddy : 2.5.9.10,11 : [ 29.05.2013
| Gravel | Village f ;

Street, West Thambaram.

Chennai - 45

i

DISCUSSION BY SEIAA AND THE REMARKS:

The subject was placed in the 671° Authority meeting held on 07.11.2023. The authority
noted that the subject was appraised in the 417" SEAC meeting held on 18.10.2023. SEAC
. has furnished its recommendations for granting Environmental Clearance subject to the

conditions stated therein.

After detailed discussions, the Authority taking into account the recommendations of SEAC

and also the safety aspects and to ensure sustainable, scientific and systematic mining,

decided to grant Environmental Clearance for the quantity of 3,22,735m" of rough stone &

46,910m’ of Gravel up to the depth of 47m BGL and the annual peak production should

not exceed 71,300m’ of Rough stone & 23,784m’ of Gravel. This is also subject to the

conditions imposed by SEAC, normal conditions stipulated by MOEF&CC in addition to the
following conditions and the conditions in Annexure ‘A’ of this minutes.

1. Keeping in view of MoEF&CC notification S.0.1533(E) dated.14.09.2006 and S.O.

. 1807(E) dated 12.04.2022, this Environmental Clearance is valid as per the approved

mine plan period.

E\)

The EC granted is subject to review by District Collector, Mines Dept. and TNPCB
on completion of every 5 years and also during the mine plan period, till the project
life so asto review the EC conditions and to ensure that they have all been adhered to
and implemented.

3.  The project proponent shall submit a Certified Comphance Report obtained from [RO
of MoEF&CC to the monitoring, regulatory and other concerned authorities including

SEIAA, while seeking a renewal of the mining plan to cover the project life.

MIBER SECRETARY
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4. The progressive and final mine closure plan including the green belt implementation
and environmental norms should he strictly followed as per the EMP and as per the
amount committed and approved in EC for EMP.

5. As per the OM vide F. No. 1A3-22/1/2022-1A-111 [E- 172624] Dated: 14.06.2022, the
Project Proponents are directed to submit the six-monthly compliance on the
environmental conditions prescribed in the prior environmental clearance letter(s)
through newly developed comphance module in the PARIVESH Portal from the
respective login.

6. The amount allocated for EMP should be kept in a separate account and both the
capital and recurring expenditures should be done year wise for the works 1dentified,
approved and as committed. The work & expenditure made under EMP should be
elaborated in the bi-annual comphance report submitted and also should be brought to

the nouice of concerned authorities during inspections.

Annexure "A°

a) EC Compliance

1. The Environmental Clearance 1s accorded based on the assurance from the project
proponent that there will be full and effective implementation of all the undertakings
given in the Application Form. Pre-feasibilty Report, mitigation measures as assured in
the Environmental Impact Assessment’ Environment Management Plan and the mining
features including Progressive Mine Closure Plan as submitted with the application.

2. All the conditions as presented by the proponent in the PPT during SEAC appraisal

should be addressed 1 Full.

d

The proponent shall submit Comphance Reports on the status of compliance of the
stipulated EC conditions mcluding results of monitored data. It shall be sent to the
respective Regional Office of Ministry of Environment, Forests and Chmate Change,
Govt. of India and also 1() the Office of State Environment [mpad Assessment Authority
(SEIAA).

4. Concealing the factual data or submission of false/fabricated data and failure to comply
with any of the condinons mentioned above may result in withdrawal of this clearance

and attract action under the provisions of Environment (Protection) Act, 1986.

ER SEC
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b) Applicable Regulatory Frameworks

5. The project proponent shall strictly adhere to the provisions of Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981.
the Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along
with their amendments, Minor Mineral Conservation &Development Rules, 2010 framed
under MMDR Act 1957, National Commission for protection of Child Right Rules,
2006, Wildlife Protection Act, 1972, Forest Conservation Act, 1980, Biodiversity
Conservation Act, 2016, the Biological Diversity Act, 2002, Biological diversity Rules,
2004 & TN Forest Act, 1882 and Rules made there under and also any other orders
passed by the Hon’ble Supreme Court of India/Hon’ble High Court of Madras and any
other Courts of Law relating to the subject matter

. ¢) Safe mining Practices
6. The AD/DD, Dept. of Geology & Mining shall ensure operation of the proposed quarry

after the submission slope stability study conducted through the reputed research &
Academic Institutions such as NIRM, IITs, NITS Anna University, and any CSIR
Laboratories etc.

7. The AD/DD. Dept. of Geology &Mining & Director General of Mine safety shall ensure
strict compliance and implementation of bench wise recommendations/action plans as
recommended in the scientific slope stability study of the reputed research &Academic
Institutions as a safety precautionary measure to avoid untoward accidents during mining
operation.

8. A minimum buffer distance specified as per existing rules and statutory orders shall be

. maintained from the boundary of the quarry to the nearest dwelling unit or other
structures, and from forest boundaries or any other ecologically sensitive and
archeologically important areas or the specific distance specified by SEIAA in EC as per
the recommendations of SEAC depending on specific local conditions.

d) Water Environment — Protection and mitigation measures

9. The proponent shall ensure that the activity does not disturb the water bodies and natural
flow of surface and groundwater, nor cause any pollution, to water sources in the area.

10. The proponent shall ensure that the activities do not impact the water bodies/wells in the
neighboring opch wells and bore wells. The proponent shall ensure that the activities do

not in any way affect the water quantity and quality in the open wells and bore wells 1n

RETARY
SEIAA-TN
EC Identification No. - EC23B001TN194718  File No. - 10032 Date of Issue EC - 06/1 2/%" Page 11 of 38



41

the vicinity or impact the water tablc and levels. The proponent shall ensure that the
activities do not disturb the river flow. nor affect the Odai, Water bodies, Dams in the
vicinity.

11. Water level in the nearest dug well in the downstream side of the quarry should be
monitored regularly and included in the Compliance Report.

12. Quality of water discharged from the quarry should be monitored regularly as per the
norms of State Pollution Control Board and included in the Compliance Report.

13. Rain Water Harvesting facility should be installed as per the prevailing provisions of
TNMBR/TNCDBR. unless otherwise specified Maximum possible solar cnergy
generation and utilization shall be ensured as an essential part of the project.

14, Regular monitoring of flow rates and water quality upstream and downstream of the
springs and perennial nallahs flowing 1 and around the minc lease area shall be carmed
out and reported in the comphance reports to SEIAA.

15. Regular monitoring of ground water level and water quality shall be carried out around
the mine area during mining operation. At any stage, if it is observed that ground water
table 1s getting depleted due to the mining activity: necessary corrective measurcs shail
be carried out.

16. Garland drains and silt traps are to be provided in the slopes around the core area to
channelize storm water. De-silting of Garland canal and silt traps have to be attended on
a daily basis. A labour has to be specifically assigned for the purpose. The proponent
shall ensure the quality of the discharging storm water as per the General Effluent
Discharge Standards of CPCB

¢) Air Environment — Protection and mitigation measures

17. The activity should not result in CO: release and temperature rise and add to micro
climate alternations.

18. The proponent shall ensure that the activities undertaken do not result in carbon
emission, and temperature nise, i the arca.

19. The proponent shall ensure that Monitoring 1s carried out with reference to the quantum
of particulate matter during excavauon; blasung. material transport and also from cutting

waste dumps and haul roads.

ETARY
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f) Soil Environment — Protection and mitigation measures

20. The proponent shall ensure that the operations do not result in loss of soil biological
properties and nutrients.

21. The proponent shall ensure that activity does not deplete the indigenous soil seed bank
and disturb the mycorrizal fungi, soil organism. soil community nor result in
eutrophication of soil and water.

22. The activities should not disturb the soil properties and seed and plant growth. Soil
amendments as required to be carried out, to improve soil health.

23. Bio remediation using microorganisms should be carried out to restore the soil
environment to enable carbon sequestration.

24. The proponent shall ensure that the mine restoration is done using mycorrizal VAM,

. vermin-composting, Biofertilizers to ensure soil health and biodiversity conservation.

25. The proponent shall ensure that the topsoil is protected and used in planting activities in
the area.

26. The proponent shall ensure that topsoil to be utilized for site restoration and Green belt
alone within the proposed area.

27. The top soil shall be temporarily stored at earmarked place (s) and used for land
reclamation and plantation. The over burden (OB) generated during the mining
operations shall be stacked at carmarked dump site(s) only. The OB dumps should be
scientifically vegetated with suitable native species to prevent erosion and surface run
off. At critical points, use of geotextile shall be undertaken for stabilization of the dump.
Protective wall or gabions should be made around the dump to prevent erosion / flow of
sediments during rains. The entire excavated area shall be backfilled.

. 28. Activities should not result in invasion of site by exotic and alien plant and animal
species and disturb the native biodiversity and soil micro flora and fauna.

g) Noise Environment — Protection and mitigation measures

29. The peak particle velocity at 500m distance or within the nearest habitation. whichever is
closer shall be monitored periodically as per applicable DGMS guidelines.

30. The sound at project sites disturb the villages in respect of both human and animal
population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Hence, the PP shall ensure that the biological clock

of the villages are not disturbed because of the mining activity.

1
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31

33

35

)

36.

3.

38.
39.

40.

43

Biodiversity - Protection and mitigation measures

The proponent should ensure that there is no disturbance to the agriculture plantations,
social forestry plantations, waste lands, forests, sanctuary or national parks. There should
be no impact on the land, water, soil and biological environment and other natural

resources due to the mining acuvitics

No trecs in the area should be removed and all the trees numbered and protected. In case

trees fall within the proposed quarry site the trees may be transplanted in the Greenbelt
zone. The proponent shall ensure that the actuivitics m no way result in disturbance to
forest and trees in vicinity. The proponent shall ensure that the activity does not disturb
the movement of grazing animals and free ranging wildhite. The proponent shall ensure
that the activity does not disturb the biodiversity. the flora & fauna in the ecosystem. The
proponent shall ensure that the activity does not result in invasion by invasive alien
species. The proponent shall ensure that the activities do not disturb the resident and
migratory birds. The proponent shall ensure that the activities do not disturb the
vegetation and wildlife in the adjoming reserve forests and areas around.

The proponent shall ensure that the activities do not disturb the agro biodiversity and
agro farms. Actions to be taken to promote agroforestry, mixed plants to support

biodiversity conservation in the mine restoration effort.

. The proponent shall ensure that all mitigation measures hsted in the EIA/EMP are taken

to protect the brodiversity and natural resources in the area.
The proponent shall ensure that the activities do not impact green lands/grazing fields of
all types surrounding the mine lease area which are food source for the grazing cattle.

Climate Change

The project activity should not in any way mmpact the climate and lead to a rise in
temperaturc.

There should be least disturbance to landscape resulting in land use change,
contamination and alteration of soil profiles leading to Climate Change.

Intensive mining activity should not add to temperature rise and global warming.
Operations should not result in GHG releases and exira power consumption leading to
Chimate Change.

Mining through operational efficiency. better electrification, energy use, solar usage, use

of renewable energy should try 1o decarbomze the operations.

EC Identification No. - EC23B001TN194718  File No. - 10032 Date of Issue EC - 06/12/2023  Page 1P SR A-TN
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41. Mining Operation should not result in droughts, floods and water stress, and shortages.
affecting water security both on site and in the vicinity.

42. Mining should not result in water loss from evaporation, leaks and wastage and should
support to improve the ground water.

43. Mining activity should be flood proof with designs and the drainage, pumping
techniques shall ensure climate-proofing and socio-economic wellbeing in the area and
vicinity.

i) Reserve Forests & Protected Areas

44. The activities should provide nature based support and solutions for forest protection and
wildlife conservation.
45. The project activities should not result in forest fires, encroachments or create forest
. fragmentation and disruption of forest corridors.
46. There should be no disturbance to the freshwater flow from the forest impacting the
water table and wetlands.
47. The project proponent should support all activities of the forest department in creating
awareness to local communities on forest conservation.
48. The project activities should not alter the geodiversity and geological heritage of the
area.
49. The activities should not result in temperature rise due to increased fossil fuels usage
disrupting the behaviour of wildlife and flora.
50. The activities should support and recognise the rights and roles of indigenous people and
local communities and also support sustainable development.
51. The project activities should support the use of renewables for carbon capture and
. carbon storage in the project site and forest surrounds.
52. The project activitics should not result in changes in forest structure, habitats and genetic
diversity within forests.

k) Green Belt Development

53. The proponent shall ensure that in the green belt development more indigenous trees
species (Appendix as per the SEAC Minutes) are planted.
54. The proponent shall ensure the area is restored and rehabilitated with native trees as

recommended in SEAC Minutes (in Appendix).

CCRETARY
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1) Workers and their protection

55. The project proponent is responsible for implementing all the provisions of labour laws
applicable from time to time to quarrying Mining operations. The workers on the site
should be provided with on-site accommodation or facilities at a suitable boarding place,
protective equipment such as car muffs. helmet, ctc

56. The proponent has to provide msurance protection 1o the workers in the case of existing
mining or provide the affidavit in case of fresh lease before execution of mining lease.

57. The workers shall be emploved for working in the mines and the working hours and the
wages shall be implemented/enforced as per the Mines Act, 1952.

m) Transportation

58. No Transportation of the minerals shall be allowed 1n case of roads passing through
villages/ habitations. [n such cases, PP shall construct a bypass road for the purpose of .
transportation of the minerals leaving an adequate gap (se{}" at least 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be
mitigated. All costs resulting from widenmg and strengthening of existing public road
network shall be borne by the PP in consultauon with nodal State Govt. Department.
Transportation of minerals through road movement in case of existing village/ rural
roads shall be allowed in consultation with nodal State Govt. Department only after
required strengthening such that the carrying capacity of roads is increased to handle the
traffic load. The polluton due to transportation load on the environment will be
effectively controlled and water sprinkhing will also be done regularly. Vehicular
emissions shall be kept under control and regularly monitored. Project should obtain
Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution
testing centers. .

59. The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other areas of dust
generation like crushing zone, matenial transter points, material vards etc. should
invariably be provided with dust suppression arrangements. The air pollution control
equipments like bag filters, vacuum suction hoods. dry fogging system cte shall be

installed at Crushers. beli-conveyors and other arcas prone to air pollution. The belt
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62.

63.

p)

64.

65.

66.

46

conveyor should be fully covered to avoid generation of dust while transportation. PP
shall take necessary measures to avoid generation of fugitive dust emissions.

Storage of wastes

. The project proponent shall store/dump the waste generated within the earmarked area of

the project site for mine closure as per the approved mining plan.

CER/EMP

The CER should be fully Implemented and fact reflected in the Half-yearly compliance
report.

The EMP shall also be implemented in consultation with local self-government
institutions & Govt. departments.

The follow-up action on the implementation of CER Shall be included in the comphance
report.

Directions for Reclamation of mine sites

The mining closure plan should strictly adhere to appropriate soil rehabilitation measures
to ensure ecological stability of the area. Reclamation/Restoration of the mine site
should ensure that the Geotechnical, physical, chemical propertics are sustainable that
the soil structure composition is buildup, during the process of restoration.

The proponent shall ensure that the mine closure plan is followed as per the mining plan
and the mine restoration should be done with native species, and site restored to near
original status. The proponent shall ensure that the area is ecologically restored to
conserve the ecosystems and ensure flow of goods and services.

A crucial factor for success of reclamation site is to select sustainable species 1o enable
develop a self-sustaining eco system. Species selected should easily establish, grow
rapidly. and possess good crown and preferably be native species. Species to be planted
in the boundary of project site should be un palatable for cattle’s/ goats and should have
proven capacity to add leaf-litter to soil and decompose. The species planted should be
adaptable to the site conditions. Should be preferably pioneer species, deciduous in
nature to allow maximum leaf-litter, have deep root system, fix atmospheric nitrogen and
improve soil productivity. Species selected should have the ability to tolerate altered pit
and toxicity of and site. They should be capable of meeting requirement of local people
in regard to fuel fodder and should be able to attract bird, bees and butterflics. The

species should be planted in mixed association.
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For mining area reclamation plot culture experiments to be done to identify/ determine
suitable species for the site,

Top soil with a mix of beneficial microbes (Bacteria/Fungy) to be used for reclamation of
mine spoils. AM Fungi (Arbuscularmycorrhizal lung%}. plant growth promoting Rhizo
Bacteria and nitrogen fixing bactena to be utilized.

Soil and moisture conservation and water harvesting structures to be used where ever

possible for early amelioration and restoration of site

. Top soil is most important for successtul rehabihtation of mined sites. Topsoil contains

majority of sceds and plant propagation, soil microorganism, Organic matter and plant
nutrients. Wherever possible the topsoil should be immediately used in the area of the
for land form reconstruction, to pre mining conditions.

Over burdens may be analyzed and tested for sol characteristics and used in the site for
revegetation. Wherever possible sceds, riunzome, bulbs. etc of pioneering spices should

be collected, preserved and used n restoring the site.

. Native grasses seeds may be used as colomzers and soil binders, to prevent erosion and

allow diverse self- sustaining plant communities to establish. Grasses may offer superior
tolerance to drought, and chimatic siresses.

Reclamation involves planned topographical reconstruction of site. Care to be taken to
minimize crosion and runoff. Topsoils should have necessary physical, chemicals,
ecological, properties and therefore should be stored with precautions and utilized for
reclamation process. Stocked topsoil should be stabilized using grasses to protect from
wind. Seeds of various indigenous and local species may be broad casted after topsoil

and treated overburden are spread.

. Alkaline soils, acidic sotls. Salme soils should be suitably treated/amended using green

manure, mulches, farmyard manure to increase organic carbon. The efforts should be
taken to landscape and use the land post mining. The EMP and mine closure plan should
provide adequate budget for re-establishing the site to pre-mining conditions. Effective
steps should be taken for uulization of over burden. Mine waste to be used for
backfilling. reclamanon, restoration. and rehabibitation of the terrain without affecting

the drainage and water regimes. The rate of rchabilitation should be similar to rate of

mining. The land disturbed should be reshaped for long term use. Mining should be as




4g:

far as possible be eco-friendly. Integration of rehabilitation strategies with mining plan

will enable speedy restoration.

75. Efforts should to taken to aesthetically improve the mine site. Generally, there are two

approaches to restoration i.c., Ecological approach which allows tolerant species to

establish following the succession process allowing pioneer species to establish. The

other approach i.e., plantation approach is with selected native species are planted. A

blend of both methods may be used to restore the site by adding soil humus and

mycorrhiza.

76. Action taken for restoration of the site should be specifically mentioned in the EC

comphliances.

CONDITIONS IMPOSED BY SEAC:

1)

3)

4)

The prior Environmental Clearance granted for this mining project shall be valid for
the project life including production value as laid down in the mining plan approved
and renewed by competent authority, from time to time, subject to a maximum of
thirty vears, whichever is earlier, vide MoEF&CC Notification S.0, 1807(E)
dated 12.04.2022.

Since the structures are situated within a radial distance of 500 m, the PP shall
carry out the scientific studies within a period of six months from the
commencement of quarrying operations, to design the controlled blast parameters for
reducing the blast-induced ground/air- vibrations and eliminating the fly rock from
the blasting operations carried out in the proposed quarry, by involving anyone of
these reputed Research and Academic Institution such as CSIR-Central Institute of
Mining & Fuel Research / Dhanbad, NIRM/Bangalore, 11T-Madras, NIT-Dept of
Mining Engg, Surathkal, and Anna University Chennai-CEG Campus. A copy of such
scientific study report shall be submitted to the SEIAA. MoEF, TNPCB. AD/Mines-
DGM and DMS, Chennai as a part (;!' Environmental Comphance without any
deviation.

The PP shall furnish a Standard Operating Procedures (SoP) for carrying out the
blasting operations in securing the safety of the persons living within a radial distance
of 500 m (danger zone) to the concerned AD (Mines) at the time of lease execution.
The PP shall not employ any external agency for carrying out the blasting operation

and he shall also install the temporary magazines approved by the concerned
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licensing authority before the excecution of the lease, for storing the authorized
explosives & detonators separately in accordance with the Explosive Rules, 2008.

For the safety of the persons employed in the quarry, the PP shall carry out the

uh
—

scientific studies to assess the slope stability of the working benches and existing
quarry walls in a hilly terram within a period of six months from the commencement
of mining operations for evaluating the slope stabilization & protective measures at
the ultimate pit limits. by involving any one ol the reputed Research and Academic
Institutions - CSIR-Central Institute of Mining & Fuel Research / Dhanbad,
NIRM/Bangalore. Division of Geotechnical Engineering-11T-Madras, NIT-Dept of
Mining Engg, Surathkal. and Anna iniversity Chennai-CEG Campus. A copy of such
scientific study report shall be submitted to the SEIAA, MoEF, TNPCB, AD/Mines-
DGM and DMS. Chennai as a part of Environmental Compliance without any
deviation.

6) As accepted by the Project Proponent the CER cost of Rs. 5 Lakhs and the amount
shall be spent for the activities as committed towards Panchayat Union Primary
School, Sankarapuram. Palavascevaaram, Walajah Union. Kancheepuram before
obtaining CTO from TNPCB.

7y The PP shall inform send the “Notice of Opening” of the quarry to the Director of
Mines Safety, Chennai Region before obtaining the CTO from the TNPCB.

8) The Project Proponent shall abide by the annual production scheduled specified in the
approved mining plan and 1f’ any deviation is observed. it will render the Project
Proponent liable for legal action m accordance with Environment and Mining Laws.

9) The proponent shall appoint the statutory competent persons relevant to the proposed
quarry size as per the provisions of Mines Act 1952 and Metalliferous Mines
Regulations, 1961, as amended from time to ime.

10) Within a period one month from the execution of lease deed, the PP shall ensure that
the persons deployed in the guarry including all the contractual employees/truck
drivers shall undergo initial’periodical tramming m the DGMS approved GVTC
situated in Trichy / Salem * Hosur.

11) The PP shall construct a garland drain of size, gradient and length around the
proposed quarry incorporating garland canal. silt traps, siltation pond and outflow

channel connecting to a natural drain should be provided prior to the commencement
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of mining. Garland drain, s-ii.t—traps.' stitation poﬁ-ds and outflow channel should be de-
silted periodically and geo-tagged photographs of the process should be included in
the HYCR.

12) Monitoring of drainage water should be carried out at different seasons by an NABL
accredited lab and clear water should only be discharged into the natural stream. Geo-
tagged photographs of the drainage and sampling site should be submitted along with
HYCR.

13) The proponent shall nstall the *S3 (or) G2 type of fencing all around the boundary
of the proposed working quarry with gates for entry/exit before the commencement of
the operation as recommended in the DGMS Circular, 11/1959 and shall furnish the
photographs showing the same before obtaining the CTO from TNPCB.

14) The Proponent shall submit a conceptual ‘Slope Stability Action Plan® incorporating

. the benches & accessible haul road approved by the concerned AD (Mines) for the
proposed quarry to the DEE/TNPCB at the time of obtaining the CTO.

15) The PP shall ensure that the persons employed in the quarry whether permanent.
temporary or contractual are undergoing the initial/periodical medical examination in
the DGMS approved OHS Clinics/Hospitals as per the DGMS Circular No. 01 of
2011 before they are engaged in mining activitics.

16) The PP shall ensure that the persons employed in the quarry whether permanent,
temporary or contractual are provided with adequate PPEs before engaged in mining
operations.

17) The PP shall meticulously carry out the mitigation measures as spelt out in the
approved EMP.

. 18) Proper barriers to reduce noise level and dust pollution should be established by
providing greenbelt along the boundary of the quarrying site and suitable working
methodology should be adopted by considering the wind direction.

19) The Project Proponent shall ensure that the funds earmarked for environmental
protection measures are kept in a separate bank account and should not be diverted
for other purposes. Year-wise expenditure should be included in the HYCR.

20) The Project Proponent shall send a copy of the EC to the concerned Panchayat/local

body.
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21) Perennial maintenance of haulage road/village / Panchayat Road shall be done by the

project proponent as required. in coordination with the concerned Govt. Authority.

(8]
[3%]
~—

Perennial sprinkling arrangements shall be in place on the haulage road for fugitive
dust suppression. Fugitive enission measurements should be carried out during the
mining operation at regular intervals and submit the consolidated report to TNPCB
once in six months.

23) The Proponent shall ensure that the noise ley ¢l s monitored dunng mining operation
at the project site for all the machmenies deployed and adequate noise level reduction
measures are undertaken accordingly. The report on the periodic monitoring shall be
included in the HYCR.

© 24) Proper barriers to reduce noise level and dust pollution should be established by
providing greenbelt along the boundary of the quarrying site and suitable working

methodology to be adopted by considering the wind direction.

(3]
wn
~—

The purpose of green belt around the project is to capture the fugitive emissions,
carbon sequestration and to attenuate the noise generated, 1n addition to improving
the aesthetics. A wide range of indigenous plant species should be planted as given n
the appendix. The plant species with dense/moderate canopy of native origin should
be chosen. Species of small/medium/tall trees alternating with shrubs should be
planted in a mixed manner.

26) Taller/one year old saplings raised in appropriate size of bags (preferably eco-
friendly bags) should be planted in proper spacing as per the advice of local forest
authorities/botanist/horticulturist with regard to site specific choices. The proponent
shall carmark the greenbelt area with GPS coordinates all along the boundary of the
project site with at least 3 meters wide and in between blocks mn an orgamzed
manner.

27) Noise and Vibration Related: (1) Appropriate measures should be taken for control
of noise levels below 85 dBA i the work cnvironment. Workers engaged in
operations of HEMM. ete. should be provided with ear plugs/muffs, (1) Noise levels
should be monitored regularly (on weekly basis) near the major sources of noise
generation within the core zone.

28) The PP shall carry out maximum of only one round of controlled blast per day,

restricted to the maximum of 30 to 40 number of holes per round with maintaining
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maximum charge per delay in such a manner that the blast-induced ground vibration
level (Peak Particle Velocity) measured in the houses/structures located at a distance
of 500 m shall not exceed 2.0 mm/s and no fly rock shall travel beyond 20 m from
the site of blasting.

29) The PP shall also ensure that the blasting operations are not carried out on a ‘day
after day’ basis and a minimum 24 hours break should be observed between blasting
days to reduce the environmental impacts effectively.

30) If ‘Deep-hole large diameter drilling and blasting” is required, then the PP shall
obtain special permission from DGMS.

31) The PP shall ensure that the blasting operations shall be carried out during a
prescribed time interval with a prior notice to the habitations situated around the

. proposed quarry after having posted the sentries/guards adequately to confirm the
non-exposure of public within the danger zone of 500 m from the boundary of the
quarry. The PP shall use the jack hammer drill machine fitted with the dust extractor
for the drilling operations such that the fugitive dust is controlled effectively at the
source.

32) The PP shall ensure that the blasting operations are carried out by the blaster/Mine
Mate/Mine Foreman employed by him in accordance with the provisions of MMR
1961 and it shall not be carried out by the persons other than the above statutory
personnel.

33) The proponent shall undertake in a phased manner restoration, reclamation and
rehabilitation of lands affected by the quarrying operations and shall complete this
work before the conclusion of such operations as per the Environmental Management

. Plan& the approved Mine Closure Plan.

34) Ground water quality monitoring should be conducted once in every six months and
the report should be submitted to TNPCB.

35) The operation of the quarry should not affect the agricultural activities & water
bodies near the project site and a 50 m safety distance from water body should be
maintained without carrying any activity. The proponent shall take appropriate
measures for “Silt Management” and prepare a SOP for periodical de-siltation
indicating the possible silt content and size in case of any agricultural land exists

around the quarry.
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36) The proponent shall provide sedimentation rank © settling tank with adequate capacity

for runoff management.

The proponent shall ensure that the transportation of the quarried granite stones shall

(o8]
~J

not cause any hindrance to the Village people/Existing Village Road and shall take
adequate safety precautionary measures while the vehicles are passing through the
schools / hospital. The Project Proponent shall ensure that the road may not be
damaged due to transportation of the quarried granite stones; and transport of granite
stones will be as per IRC Guidehnes with respect 10 complying with traffic
congestion and density.

38) To ensure safety measures along the boundary of the quarry site, security guards are
to be posted during the entire period of the mining operation.

39) The Project Proponent shall comply with the provisions of the Mines Act, 1952,
MMR 1961 and Mines Rules 1955 for ensuring safety, health and welfare of the
people working in the mines and the surrounding habitants.

40) The project proponent shall ensure that the provisions of the M MDR Act, 1957&the
MCDR 2017 and Tamilnadu Minor Mineral Concession Rules 1959 are compiled by
carrying out the quarrying operations in a skitlful, scientific and systematic manner
keeping in view proper safety of the labour, structure and the public and public
works located in that vicinity of the quarrying area and in a manner to preserve the
environment and ecology of the arca

41) The quarrying activity shall be stopped if the entire quantity indicated in the Mining
plan is quarried even before the expiry of the quarry lease period and the same shall
be informed to the District AD/DD (Geology and Mining) District Environmental
Engineer (INPCB) and the Director of Mines Safety (DMS), Chennai Region by the
proponent without fail.

42) The Project Proponent shall abide by the annual production scheduled specified in
the approved mining plan and if any deviation s observed, it will render the Project
Proponent hable for legal action in accordance with Environment and Mining Laws.

43) All the conditions imposed by the Assistant/Deputy Director, Geology & Mining,
concerned District in the mining plan approval letter and the Precise area
communication letter issued by concerned District Collector should be strictly

followed.
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44) That the grant of this .C. is issued from the environmental angle only, and does not
absolve the project proponent from the other statutory obligations prescribed under
any other law or any other instrument in force. The sole and complete responsibility,
to comply with the conditions laid down in all other laws for the time-being in force,
rests with the project proponent,

45) As per the directions contained in the OM F.No0.22-34/2018-IA.I11 dated 16th
January 2020 1ssued by MoEFCC, the Project Proponent shall, undertake re-grassing
the mining area and any other area which may have been disturbed due to his mining
activities and restore the land to a condition which is fit for growth of fodder, flora,
fauna etc. The compliance of this direction shall be included in the Half Yearly
Compliance Report which will be monitored by SEAC at regular intervals.

. 46) The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due to
their mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc.

47) As per the MoEF&CC Office Memorandum F.No. 22-65/2017-1A.111 dated:
30.09.2020 and 20.10.2020 the proponent shall adhere to the EMP as committed.

48) If the R.F is located very close to the proposed quarry site, the PP shall develop Green
Belt (Thick Tree plantation in two to three rows) along the boundary of the mine lease
arca before obtaining the CTO from the TNPCRB.

49) The proponent shall construct and maintain proper fencing all around_ the boundary of
the proposed working quarry adjacent to the direction of the location of the Reserved
Forest before the commencement of the operation and shall furnish the photographs

. showing the same before obtaining the CTO from TNPCB.

50) The PP shall take steps so that the overburden, waste rock, rejects and fines generated
during the mining operations shall be stored in separate dumps positioned in opposite
direction to the location of the reserved forest.

51) The PP shall ensure that such waste/reject dumps shall be properly secured to prevent
escape of material there from in harmful quantities which may cause degradation of
environment and to prevent causation of floods.

52) The PP shall select the site for dumps on impervious ground to ensure minimum

leaching effects due to precipitations.
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53) The PP shall take necessary steps that wherever possible, the waste rock, overburden
etc. shall be back-filled into the mine excavations with a view to restoring the land to
its original use as far as possible.

54) Wherever back-filling of waste rock n the area excavated during mining operations 1s
not feasible. the PP shall take adequate steps in discussion with the concerned DFO to
suitably terrace the waste dumps ensuring the stability through vegetation to
consolidate the green belt development in the arcas adjacent to the reserved forest

location.

wh
wh
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The PP shall carry out the scientific investigations in order to keep the ground and
noise vibrations caused by blasting operations and movement of HEMM such as
Excavators. Trucks within safe limi

56) The PP shall not perform secondary breakage involving the drilling & blasting in the
quarrying operations and it can be replaced with non-conventional methods such as
noise-controlled  rock  breakers, usage of  non-explosive  expansive
materials'chemicals, Hydraulic Spliting based on the suitable scientific studies
carried out by any reputed scientific and academic mstitutions.

57) The PP shall take adequate steps to control the air pollution due to fines, dust, smoke
or gascous emissions durmg the quarrying operations within ‘Permissible Limits’®
specified under the environmental laws

58) The Quarrying and Mining activities shall be restricted in the Eco-sensitive Zone of
60 m from the boundary of the Reserved area and hence the PP shall not even indulge
in constructing the haul roads in these areas.

59) No development on existing steep hill slopes or slopes with a high degree of erosion
shall be permitted. Hence. the PP shall not carry out the quarrying on steep hill slopes
with a gradient of 20° or more or arcas with a high degree of erosion on forestland.

60) The PP shall give an affidavit at the nme of lease execution that there will be no

felling of trees (or) any encroachment will not be made on these Reserved Forest

lands and also within the Eco- sensitive Zone of 60 m without the prior permission of
the State Government in case of reserve torest land as per the procedures laid down
by the State Government.

61) The PP shall not use plastic carry bags within the quarry area.

ME
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62) The PP shall ensure that all the haul roads within the quarry lease shall be provided
with adequate number of road side drains and these drains shall be kept free form
blockage for runoff disposals. This run off from the road side drainage shall relate to
the natural drainage system in the area.

63) The PP shall adhere to the provisions of the MoEF had issued Notification No. S.0.
1545 dated 25th June 2009 regulating certain activitics in the eco-sensitive zone to
conserve and protect the reserved forest area from ecological and environmental
point of view.

SPECIAL MITIGATION MEASURES FOR THE QUARRIES LOCATED IN CLOSE |
PROXIMITY TO THE WINDMILLS

SI. | Existing (or) Vngm Quarry

®) No | Wind Mills located at a distance of | Wind Mills located beyond 300 m
150 m to 300 m Up to 500 m '

I. | Appointment of /Il Class Mines | Appointment of I/Il Class Mines Manager !
Manager Certificate of Competency | Certificate of Competency under MMR 1961, '
under MMR 1961. i

2. | Special precautions are to be taken | Blast design parameters should be mentioned in |

during blasting within danger zone | mining plan/scheme. and may be reviewed by a

such as posting guards, etc. competcnt mining engineer.

3. | Blast design parameters should bc MCPD and total charge should be fixed ;urch

I mentioned in mining plan/scheme. that it should nott exceed 1.3 kg and 26.50 kg ;
respectively. |
. 4. | The recommendations of scientific | Fresh scientific x[ud) ma\: be conducted if mine

| organisation need to be incorporated | management wants to increase the MCPD and

| in the mining plan/scheme before its i total explosive charge above the quantity of |
1

|
|
|
|
|
|
|

| approval. 1.30 kg and 26.50 kg respectively. Continuous |
monitoring using seismograph should also be I

| done 1n such cases by the mine management.
Eonsl Engdg_z—gﬁ}_{:—n?—(ﬁ—l—)l_é:lﬁlL 1h~chargc : Engagement of blasting in-cha}gc having

having Diploma/Degree in mining | Diploma/Degree in mining engineering for day- |
!
engineering for day-to-day blas!ing. | to-day blasting.

e k= ol

6. | Training of the blasting crew on | Training of the blasting crew on  controlled |
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| controlled blasting practices before | blasting practices before engaged in operation. |
| = i
i | |
1 | engaged in operation. |

i

7 Submission of n-u“drﬁh!y fgg_wdrt on | Subrmission of monthly report on blast dcsignai
| blast design pattern and dctailed  patiern and detailed explosive consumption as |
explosive consumption as well as - w ell as volume of rock excavation to a statutory |
volume of rock excavation 1o @ body viz. DGMS, DMG, SPCB. Report of |

statutory body viz. DGMS, DMG. recorded ground vibration need to be added in

i . :

| | PESO or SPCB. - monthly report,

e e R ShEremaan)
{ 8. eport of recorded ground vibration ' Report of recorded ground vibration need to be |

need 1o be added i monthly report ' added in monthly report which shall be sent to |
| ' which shall be sent to all the all the stattory body viz. DGMS, DMG,
i ?slatutory body viz. DGMS, DMG. I SPCB.

| |secB.

e it

9 Small diameter emulsion cartridge of | Small diameter emulsion cartridge of 25 mm

25 mm diameter (125 gm weight per | diameter (125 gm weight per cartridge) shall be
cartridge) shall be used. However. used. However, ANFO explosives may also be

| ANFO explosives may also be used | used as main explosive charge.
i |
J |

‘; | as main explosive charge.

- : SiEE
- 10. | Elecuronic {or) Non-clectric | Non-electric detonators (Nonel) shall be used in
|| detonators (Nonel) shall be used i all the blasts for in-hole explosive initiation and |

{ |
all the blasts for in-hole explosive | surface hole-to-hole firing.

|
| initiation and surface hole-to-hole |

firing.

[ 11. | Max. number of holes in a round: 30. © Max. number of holes in a round: 40 to 60.
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Appendix I

IL.isl‘ of Natin e Trees Suggested for Planting

No | Sciencific :\'.-un_e_ﬂ_____rm _Tj nnl Name {i _ Tamil Nawmne
1 | Acele masrueles Vialvan: ';4‘1._;:,.;-7 TR AL = Lo
2 Adenaanthera paornana | Miazy R Y Wgh&Ta.
i g SN St SES L ST
i3 Albizia lebbeck | Vaagai ST SN
4 Albizia amnara I Ulzal & __F 50
S5 Banluiua puarpirea Nanithara: DB T T
=] Bawhunia racermo=a | Aartiu .
17 Bawuluitia tomentos | Iruvatha BmeuThE
8 Buchanaiia axillaris Kattuma ETL BT
o Borassus flabeliifior | Parwa LS S¥E
10 Butea monosporma Murtakk armaram M BRE T LT
LE Bobax cerba Ilava, Sevyalasua Fusosu
12 Calopliylltarn inoplhiyilere FPunnai LS ST
13 Cassia fistula Sarakonclraz FIESETERSHTD
14 Cassia roxburshin Sengomndrai GG S TENED D
15 Chiloroxylon sioeitenia Purasaniaram e wond
16 Cocklosperming religiosun | Kongu Mamnyjalllava BETHRE. WghFsm
N ! B sy
72 Cordia dichotoma Nasuvals e e
18 Cretevn adanson: | Mavalingum LTSS SURIELD S
19 Dilleriaa srndica CUwa, P=ha n_ &1
20 Dillcrita pontasiia Siral rva Satruazha F1 o_Frw
. >3 Diospiyra sebesiie Rarungah = b T
22 Diospiyre schiorexylon | Vagana: $uT & &R s
23 Ficus arplissuna Falltcha EX
24 Hilnscus tiliaceou D i .*\:.;:1'11_-}“-:'0".'J\:"\;L; 40 Dyt SeT & =T S
25 Hardwwickia binata | Aacha Sy FFT Eae
26 Holoptelia vntegrifolia | Aavil: SRuaT gD, Zpufles
27 Lannca coromarnidelica L Odhaam e ek e
28 Lagerstrocna spoecioss & [ Poo Marudhu 2 O5E 3
29 T.t.j.n'!—arr.’.hu:'; tetrapkuglia = Neilkotiainiarant Gimas GeeTIlL.sh. (CTwW
30 Lirmorin actdisseia Vila mazram AT T ey
31 Litsea slutinios Pismpattai ST LT LTF SRuc S
32 Madhiuca longifolin Muppai B s =
32 Marnilkara hexandra i I_'Ia}:k.upm.\hﬁi n_SomEnE LTSRN
34 Minnisops elensi | Magizhamaram OIS TRE
35 Mitrasyiea parvifolia Kadambu Sl
36 Morinda pubescens Nuna IBISTITT
7 | Morinda citrifolia Vellax Nuna ClsusTienen  mssT
38 Phoenix sylvestre Eachai FEELTL
| 39 FPongarmia poat Pungam LB
40 | Premina mwollissima | Munna: LD SR SHEN =
41 Premmna serrat:ifolia N arsmanatal B (ALSNENSH
42 Premna torecntosa Malaapooiaras LADAL Ly suT S G %
43 | Proscpis cincren Vanou miarasn SusTsH LW
R Prerocarpus miar supin S Neasal oo Boumsna
. 45 Plerosperruuen cancscens Venmangua, Tada S SuGTHTSTI TR,
46 Prerosperrnian Xylocarpmm | Polawvu A Sy
47 Puthranyiva roxburein Kanpala = urTseT
48 Salvadora persica Uzaa Maram e s 5
49 | Sapridus cruar ginalus Mampungan L ST LA ST
Soapukaa 3rTuyssTa
50 Saraca ascca | Asoca @ rrET
5l Streblus asper | Piray maram GIT wrb Tatastal
52 | Strychnos nuxvoniic | Yetta = sl 5 2
53 | Stryciuos potatortn Therthang Rottal BEEETSE O=TL L
54 Syzystim crariing | Naval BISLEL
55 Terminaita belieric | Thanciss HT5TG
56 Terminalea arjna | Ven masudhu Gisusl WLBEl
57 | Tooma ciliate | Sandhana vembaa FHBST  Feuby
58 Thespesia popuinea | Puvarazu LisuTe
59 | Walsurarnfoliata Poalgira SUTSUETTY £
o0 | Wirightia fincrona | Veppalaa Sisutiur snsu
| 61 | Pitheceliobrsern dulce | Kodukxapul | S=1h=sThusT
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Appendix-11
Display Board

(Size 6° x3° with Blue Background and White Letters)
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Part-A: Conditions to be C nmphcd before commencing mining operations: -

, . The projeet proponent shall advertise in at least two local newspapers widelyi
j circulated in the region, one of which shall be in the vernacular language informing .
| the public that

I. The project has been accorded Environmental Clearance.

1I. Copies of clearance letters are available with the Tamil Nadu Pollution

Control Board.

I1l. Environmental Clearance may also be seen on the website of the SETAA.
IV. The advertisement should be made within 7 days from the date of receipt of |

the clearance letter and a copy of the same shall be forwarded to the SETAA,

2. Mining activity should be reviewed by the District Collector after three years and
decide for turther extension

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas
are located within 10 Km from the proposed project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule

36 of Tamil Nadu Minor Minerals Concession Rules 1959,

SELAA-TN
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A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Panchavat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the proponent and also
kept at the site, for the general public to see.

Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of quarrying.

The proponent shall ensure that First Aid Box is available at site.

The excavation activity shall not alter the natural drainage pattern of the area.

The excavated pit shall be restored by the project proponent for useful purposes.

. The proponent shall quarry and remove only in the permitted areas as per the

approved Mining Plan details.

. The quarrying operation shall be restricted between 7AM and 5 PM.

. The proponent shall take necessary measures to ensure that there shall not be any

adverse impacts due to quarrying operation on the nearby human habitations. by way
of pollution to the environment.

A minimum distance of 50mts. from any civil structure shall be kept from the
periphery of any excavation area.

Depth of quarrying should be as per approved mining plan.

The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished

in the proposal shall be strictly followed with back filling and tree plantation.

. Wet drilling method is to be adopted to control dust emissions. Delay detonators and

shock tube initiation system for blasting shall be used so as to reduce vibration and

dust.

. Drilling and blasting shall be done only either by licensed explosive agent or by the

proponent after obtaining required approvals from Competent Authorities.

. Blasting shall be carried out after announcing to the public adequate through public

address system to avoid any accident.

BER SEC
SEIAA-TN
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19. A study has to be conducted to assess the opumum blast parameters and blast design
to keep the vibration hmits less than prescribed levels and only such design and
parameters should be implemented while blasting 1s done. Periodical monitoring of
the vibration at specified location to be conducted and records kept for inspection.

20. The Proponent shall take appropriate measures o ensure that the GLC shall comply
with the revised NAAQ norms notified by MoEF& CC, Gol on 16.11.2009.

21. The following measures are to be implemented to reduce Air Pollution during

transportation of mineral

1. Roads shall be graded to mitigate the dust emission.
ii.  Water shall be sprinkled at regular interval on the main road and other service

roads to suppress dust
22 The following measures are to be implemented to reduce Noise Pollution
i.  Proper and regular maintenance of vehicles and other equipment

ii.  Limiting time exposure of workers to excessive noise.

ili.  The workers employed shall be provided with protection equipment and
earmufts ete.

iv.  Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

v. All noise generating machinery the compressor, generator to be enclosed n
acoustic enclosure so as to reduce noise i working area.

23. Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules. 2010, dt: 11.01.2010 issued by the
MoEF& CC, Gol to control noise to the prescribed levels.

24. Suitable conservation measures to augment groundwater resources in the area shall be
planned and unplcr‘ncnlcd in consultation with Regional Director. CGWB. Suitable
measures should be taken for rainwater harvestng.

25 Permission from the competent authority should be obtained for drawl of ground
water, if any. required for this project

26. Topsoil. if any. shall be stacked properly with proper slope with adequate measures

and should be used for plantation purposc.

£
~J

7. The following measures are to be adopted to control crosion of dumps: -

1. Retention’ toe walls shall be provided at the foot of the dumps.

Page 3§ gflﬂ}'\_’r;\'
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1. Worked out slopes are to be stabilized by planting appropriate shrub/ grass species
on the slopes.

28. Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous& other wastes (Management, and Trans
Boundary Movement) Rules. 2016 and its amendments thereof to the recyclers
authorized by TNPCB.

29. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

30. Rain water harvesting to collect and utilize the entire water falling in land area should
be provided.

. 31. Rain water getting accumulated in the quarry floor shall not be discharged directly to
the nearby stream or water body. If it is to be let into the nearby water body, it has to
be discharged into a silt trap on the surface within the lease area and only the
overflow after allowing settling of soil be let into the nearby waterways. The silt trap
should be of sufficient dimensions to catch all the silt water being pumped out during
one season. The silt trap should be cleaned of all the deposited silt at the end of the
season and kept ready for taking care of the silt in the next season.

32. The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease area during the mining operation. [f

. at any stage, if it is observed that the groundwater table 1s getting depleted due to the
mining activity; necessary corrective measures shall be carried out. District
Collector/mining officer shall ensure this.

33. No tree-felling shall be done in the leased area, except only with the permission from

~ competent Authority.

o
M AN

. To take up environmental monitoring of the proposed quarry site before, during and
after the mining activities including vibration study data, water. air & flora/fauna
environment, slurry water generated/disposed and method of disposal, involving a

reputed academic Institution.

M

% SEIAA-TN
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1t shall be ensured that the total extent of nearby quarries (existing, abandoned and

proposed) located within 300-mete: radius from the periphery of this quarry is not

exceeding 5 hectares within the mining lease period of this application.

1t shall be ensured that there s ne habitation 1s located within 300-meter radius from

the periphery of the quarry site and also ensure that no hindrance will be caused to the
people of the habitation located within 300m radius from the periphery of the quarry
site.

Free Silica test should be conducted and reported to TNPCB, Department of Geology
and Mining and Regional Director, MoEF& CC, GOL

Air sampling at intersection point should be conducted and reported to TNPCB,
Department of Geology and Mining and Regional Director, MoEF& CC, GOL

Bunds to be provided at the boundary of the project site.

The project proponent shall undertake plantation/afforestation work by planting the
native species on all side of the lease area at the rate of 400/Ha. Suitable tall tree
saplings should be planted on the bunds and other suitable arcas in and around the

work place

. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except

for granite quarries) in the mine closure phase
The Project Proponent shall ensure a minimum of 2.5% of the annual wurnover will be

utilized for the CSR Activity

_The Project Proponent shall provide solar lighting system to the nearby villages.
i | | E 2 5) ) g

44,

Earthen bunds and barbed wire fencing around the pits with green belt all along the
boundary shall be developed and maintained.

Safety equipments to be provided to all the employees.

Safety distance of SOm has to be provided in case of railway, reservoir, canal/oda

The Assistant/Deputy Director. Depariment of Geology & mining shall ensure that the
proponent has cngaged the blasier with vahd Blasting license/certificate obtained
from the competent authority before execution of mining lease.

The proponent shall furnish the Bascline data covering the Air, Water, Noise and land

environment quality for the proposed quarry site before execution of mining lease.

ETARY
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The proponent shall erect the pillars in accordance with the Rules for depicting GPS
details in the earmarked boundary of the quarry site to monitor electronically before
execution of mining.

The proponent has to provide insurance protection to the workers in the case of
existing mining or provide the affidavit in case of fresh lease before execution of
mining lease.

The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before

execution of mining.

.Heavy earth machinery ecquipments if utilized. after getting approval from the

competent authority.

. The Proponent shall ensure that the project activity including blasting, mining

transportation etc should in no way have adverse impact to the other forests, such as
reserve forests and social forests, tree plantation and bio diversity, surrounding water
bodies etc.

The proponent shall provide Green Belt development at the rate of not less than 400

trees/Hectare. The tree saplings shall be not less than 3m height.

. The fugitive emissions should be monitored during the mining activity and should be

reported to TNPCB once in a month and the operation of the quarry should no way
impact the agriculture activity & water bodies near the project site.

All the commitment made by the project proponent in the proposal shall be strictly
followed.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora.

fauna etc.

Part B: General Conditions:

1.

EC is given only on the factual records, documents and the commitment furnished in
non judicial stamp paper by the proponent.
The Proponent shall obtain the Consent from the TNPC Board before commencing

the activity.
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3. No change in mining technology and scope of working should be made without prior
approval of the SEIAA. Tamil Nadu.

4. No change in the calendar plan including excavation. guantum of mineral (minor
mineral) should be made.

5. Effective sateguard measures. such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading pomnt and all transfer pomts. Extensive water sprinkling shall
be carried out on haul roads It should be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central Pollution Control Board in
this regard.

6. Effective safeguards shall be adopted against health risks on account of breeding of
vectors in the water bodies created due to excavation of earth. .

7 A berm shall be left from the boundary of adjoming field having a width equal to at
least half the depth of proposed excavation

8. Loading and unloading arcas ncluding all the transfer points should also have
efficient dust control arrangements. These should be properly maintained and
operated.

9 Vehicular emissions shall be kept under -control and be regularly monitored. The
mineral transportation shall be carried out through the covered trucks only and the
vehicles carrying the mineral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a mutually
agrecable manner where these are considered unnecessary after extraction has been
completed. .

11. All Personnel shall be provided with protective respiratory devices including safety
shoes. masks. gloves ete. Supervisory people should be provided with adequate
training and information on safety and  health  aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

12. Periodical medical examination of the workers engaged in the project shall be carried
out and records mamtained. For the purpose, schedule of health examination of the
workers should be drawn and followed accordingly. The workers shall be provided

with personnel protective measures such as masks, gioves, boots etc.
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. Workers/labourers shall be provided with facilities for drinking water and sanitation

facility for Female and Male separately.

The project proponent shall ensure that child labour i1s not employed in the project as
per the sworn affidavit furnished.

The funds earmarked for environmental protection measures should be kept n
separate account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Ministry of Environment and Forests and its Regional Office
located at Chennai.

The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from
other statutory and administrative authorities. '

This Environmental Clearance does not imply that the other statutory / administrative
clearances shall be granted to’ the project by the concerned authorities. Such
authorities would be considering the project on merits and be taking decisions
independently of the Environmental Clearance

The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any

further conditions in the interest of environment protection.

. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this

project under the provisions of EIA Notification, 2006, at any stage of the validity of
this Environmental Clearance, if it is found or if it comes to the knowledge of this
SEIAA, TN that the project proponent has deliberately concealed and/or submitted
false or misleading information or inadequate data for obtaining the Environmental

Clearance.

. Failure to comply with any of the conditions mentioned above may result in

withdrawal of this clearance and attract action under the provisions of the
Environment (Protection) Act, 1986.

The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
Insurance Act, 1991, along with their amendments, Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957 National Commission for

protection of Child Right Rules, 2006, Wildlife Protection Act, 1972, Forest
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Conservation Act, 1980. Biodiversity  Conservation  Act. 2016, the Biological
Diversity Act.2002 and Biological diversity Rules, 2004 and Rules made there under
and also any other orders passed by the Hon'ble Supreme Court of India/Honble
High Court of Madras and any other Courts of Law relating to the subject matter.

22. Any other conditions stipulaied by other Statutory’ Government authorities shall be
comphed

23. Any appeal against this Environmental Clearance shall lie with the Hon’ble National
Green Tribunal. if preferred. within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010,

24 The Environmental Clearance is issued based on the documents furmshed by the
project proponent. In case any documents found to be incorrecvnot in order at a later
date the Environmental Clearance issued to the project will be deemed to be revoked

cancelled.

SEIAA-TN

Copy to: &

l. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.

I

. The Additional Chief Secretary to Government, bnvironment, Climate Change and
Forests Department, Tamil Nadu

3. The Additional Chief Secretary to Government. Industries, [nvestment Promotion &
Commerce Department. Tamil Nadu.

4. The Additional Principal Chiet Conservator of Forests, Regional Office (SZ), 34, HEPC
Building, 1 & 2™ Floor, Cathedral Garden Road. Nungambakkain, Chennai - 34,

5 The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office
Complex, East Arjun Nagar. New Delhi-110 032

6. The Chairman, TNPC Board. 76. Mount Salai. Guindy, Chennai-32.

7. The District Collector. Kancheepuram District

8. The Commissioner of Geology and Mines. Gundy. Chennai-32

9. Deputy Director, Department of Geology & Mining. Kancheepuram District.

10. EI Diviston, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.

1 1. File Copy.
Signature valj

Digitally signed,by:
S.Bilgi
Designation: M
Date and Time: 1
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